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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 1, 2005/Phalguna 10, 1926 (Saka)

The Lok Sabha met at Eleven of the Clock

(MR. SPEAKER 1in the Chair)

Title: Notice of Adjournment Motion regarding dismissal of the duly elected Government of Goa by the
Governor of the State.

.. (Tagr)
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1. foora AR Fesn (Gl fieeh) : sremer wRiqy, J9 i Redve @t oft 5 yea-ara wdis o faam =iy
IR Sl TeorRie Arer st rsar St 7 9a fhar 8, I9a ax # @4l i Al . (JFqur)

MR. SPEAKER : I have received the notice for Adjournment Motion from the hon. Leader of the
Opposition. [ will hear him after the Question Hour.

... (Interruptions)
A1, fISia PHR Je@IAT : UeT-PIdl BT Gad & 78l 2. (FauE)
Sir, I have already given a notice for suspension of Question Hour. ... (Interruptions)
MR. SPEAKER : Okay. I am prepared to hear him on the admissibility of the Adjournment Motion.
IreTer HEIey : 4 arreartft S, sy @iferg|
sft ATt o srreaft (MEIR) ¢ areder S, SuA HI Ueore AE & RfARifded & ar # dem & oy
HE &, Afth A 39 91 W ot o1 Arg T b Mar # arot o AR 8, 98 7 daot Mar d S+ b Y gaars

g, dfcw <o A P fer & o B A dfdgm & ar F RifRa € s @R o watar 1 e weer arEd €
ST 99 P AT B 6 TP 7o A1 8 @ 2

JeheT HEley, Uh HeH U 3P B AT 8, U SHIBCIPoll golfdes IDR Bl A9 & 9 q@i [har l. ..
(Faam)

MR. SPEAKER : Please, let us have some order. I have permitted him to speak. When I have
permitted him to speak, you should not interrupt.

... (Interruptions)

MR. SPEAKER : Let us have some method of functioning. I have permitted him. Please do not
interrupt.

... (cqagm)
ATq e o 73 (3ft oreiT 68) ¢ U St ArTets # . .. (<rasm)

sft ot ot smrearvht : 3G wwer § A€ e fF gwH AT b1 HEl oo 27, .. (aUH)
el HElQd & 39 3 VIS

... (FagrE)

sft dra poT rearfl : 99 g, 2 At Sff @ WReR oft a1 S'M R wReR @1 W g Rl (2
TET) 319 MY ATTele ) d1d B W & ... (AIUH) 98 SRR Y9! o, . . (@ram)
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MR. SPEAKER : This is an important matter. Let us discuss it in a manner which is consistent with
the dignity of the House.

... (Interruptions)

st ST o SrsAoft : seme WEGY, 39 WaT H 1967 A AMN Sol-d9qa B IR # fa=r @t W@ B Y b
FHT A €, B3 Hateal 1 g, fod # off @1 € &R wrIg :mu W FEl I BN Y U B a1 3R S
DI H B9 U Wifele &I @il &) &, s dror Red | a1 fehaee R 8 141, oifd sla-dot d Sl
fehaa €, a8 &= g I8 A form 7| gAY WK . . . ()

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, they are making a statement. He should
speak on admissibility. ... (Interruptions)

Iy HeErey : sl St g afeu|

.. ()
2t ool PUT HTSATUft : TASIY Bl WRHR B GHT Ad AN 1 Ael Db, .. (aer=)

2 99 PAR HA (TUSITQ) : §HDBT SA1d Il dXB I f&dT S Fbal &1, .. (aer)

JeeT el : &9 g @ o
.. ()
MR. SPEAKER : I will try to answer.
... (Interruptions)
MR. SPEAKER: Shri Advaniji, not on merits.
... (Interruptions)

MR. SPEAKER : Why this impatience? Let me say that I will give full opportunity to you. Shri
Advaniji, please speak on the admissibility.

SHRI L.K. ADVANI : Sir, I am not going on merits. There are three aspects to the situation. [ am
confining myself to the situation in Goa about which I would say, ...(Expunged as ordered by the
Chair) a democratically elected Government was asked to prove its majority on the floor of the
House, but immediately after he proved his majority ... (Interruptions)

SHRI PAWAN KUMAR BANSAL : What did the Speaker do there? ... (Interruptions)
MR. SPEAKER : Shri Bansal, do you want to say something on the admissibility?
SHRI PAWAN KUMAR BANSAL : Yes, sir.

MR. SPEAKER : Advaniji, please speak on the admissibility, not on merits.
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SHRI L.K. ADVANI : Sir, the second situation is that the law against defections approved by
Parliament has been reduced to a fallacy by a devious device that has been found out to make
Members resign from the Assembly and a House of 40 has been reduced to a House of 34. ...
(Interruptions)

MR. SPEAKER : I will request you to please speak on the admissibility.

SHRI L.K. ADVANI : Today the Government is at a standstill. The whole Government
administration is paralysed. Therefore, I would plead with the Government here - personally we
have spoken to the Home Minister, to the Defence Minister, to the Prime Minister - that in a
situation of the kind which obtains in Goa, the best course would be to go to the people. Let us go to
the people and let the people decide! I do not know what is going to happen in Goa. Every day some
thing new happens which makes me feel sad about the manner in which all these provisions of the
Constitution ... (/nterruptions)

MR. SPEAKER: At the moment, Advaniji, I am only concerned with the admissibility of the
Adjournment Motion. I am not making any comment on the importance.

SHRI L.K. ADVANI : If a Governor dismisses a Government unconstitutionally that is sufficient
for a substantive motion. The Central Government fails to do its duty in that regard, that itself is
sufficient.

MR. SPEAKER: I have to take a decision sitting here.

SHRI L.K. ADVANI : The point is that the people are absolutely agitated over this. This House also
feels that first and foremost issue that should be taken up is this.

sft wirew fag (Gafkan) @ sray Aeey, 99 U g% o) e 2. (crag)

MR. SPEAKER: Please sit down. I will try to regulate the matter. You cannot speak any time you
choose. Please sit down. I am asking the Leader of the House to speak. I will hear you if you want
to speak. I am asking you to speak only on admissibility.

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERIJEE): Mr. Speaker, Sir, the subject
before the House right now is whether the notice of Adjournment Motion is admissible or not. You
are to decide whether the notice of Adjournment Motion given by some hon. Members will be
admissible or not. I am not going to comment on the admissibility of the Adjournment Motion. I
have only two points to make. The Leader of Opposition has referred to me. ... (Interruptions)

MR. SPEAKER: He has said many things apart from the admissibility.

SHRI PRANAB MUKHERJEE: The Leader of Opposition has said that he had a talk with me, he
had a talk with the Home Minister, and he had a talk with the Prime Minister. If he had not referred
to me, I would not have risen to make any comment on the notice of the Motion. But my most
respectful submission is that even the beginning has a beginning. What has happened in Goa is
definitely deplorable and we are sad that the democratic process in the State has been affected. But,
before we come to the decision of the Governor, we shall have to go into the picture of what
happened in the Assembly itself.
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When a Motion of Confidence was to be sought for and when the Governor wanted to ascertain the
strength of the Legislative Assembly from the secretariat of the Speaker, the Speaker submitted a
list of the Members of the House to the Governor. It was found, when they were asked to decide
about the confidence motion, that suddenly one Member was dismissed and he was finally removed
from the House.

MR. SPEAKER: Let us not go into this.
PROF. VIJAY KUMAR MALHOTRA : Is this relevant to the admissibility?

SHRI PRANAB MUKHERIJEE: Artificial majority was attempted to be created. Therefore, before
discussing the conduct of the Governor we should look into this aspect also.

MAJ. GEN. (RETD.) B. C. KHANDURI (GARHWAL): Advaniji was not allowed to speak; he was
constantly disturbed.

MR. SPEAKER: I have allowed him to say whatever he wanted to say.
... (Interruptions)

MR. SPEAKER: I appeal to you. Let us have some decorum in the House and you speak one-by-
one.

... (Interruptions)
MR. SPEAKER: You are dictating all the time to the Chair. Please do not do it.
... (Interruptions)
MR. SPEAKER: He has referred to the Governor. I will have to see how far it is admissible.

MAJ. GEN. (RETD.) B. C. KHANDURI : When Advaniji was speaking, you were reminding him
that he should speak only on the admissibility. Why are you not reminding the Leader of the House?

#ft sa TRE M9 (ERIR) - sreme Heley, U SFB [ A A ofl, olfhd oid rsall St dre Ig 9,
SY 99T ¥ 9R IR @S gUl... (FEum)

MR. SPEAKER: What he has said is on record. Please, all the time do not dictate to the Chair.
PROF. VIJAY KUMAR MALHOTRA : They are dictating to the Chair, not we.

MR. SPEAKER: Whoever dictates, I resent it. You can suggest a course of action, certainly. So far I
wanted to hear about the admissibility. My view is, my opinion, my ruling is that this notice of
Adjournment Motion is not admissible. I am giving my ruling, if you are prepared to listen.

... (Interruptions)
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1. fISTa AR AT @ 3R §95! YeuHHc AM IR 980 &X # DIs Yaxrol 78l & al 1 Rawd g 2.
aard) When the Congress party says it has no objection for discussion, what is the problem?

MR. SPEAKER: No, I cannot permit it.
AIEHE HellH (FAB-SR gd) : TMal § Scda &) gdiel & = 2. . (9umH)

1. fasTa AR Jer= - AT § Sda @ &1 g8 ol We cannot be silent spectators. ... (a9H) 89 J8 W
PIg THRMAT & €| S B FAT 8 9, s BT GA 8 I R R EH A8 bl AR 541 2., (&
gerd) We cannot be spectators. ... (Interruptions)

o, o g v (3eR) o sremy wRlw, SHdife Hedil @l N & wdrd gl .. ((@au) (Expunged as
ordered by the Chair). ...(am)

MR. SPEAKER: Hon. Members, may I make a request?

... (Interruptions)

sft Rraxrar fg atem (fafeem) : srene wEey, Aeaifd WRER 1 977 Fx I 9, su@Ra &) & o,
U1 Ul FHH TE gar 21 ... (araum)

1. faSTa AR Fe@IA ¢ semet HEley, MAl & a8 97k U< BN, IR IS¥ & d19 SRES 8NN . (FaurE) 1
AR g § S ) 81 B3 ... (HaurH)

MR. SPEAKER: Hon. Members, I am respecting your wishes. Kindly listen to me. Give me a little
opportunity.

... (Interruptions)

st feravrot g =ler : sreer wEie, 98l didhda &1 gl b Tl B L ()

MR. SPEAKER: You speak whenever I request you or allow you to speak. At the moment, will you
take your seats?

... (Interruptions)
3TegeT ARG : 9 A 7 Ao G|
T HEIGY : 31U J9 T v |

W. oo FAR Fe@IFT : Siemer WEIGy, MY TN AT wewl &Y ard # g . (aur)
sft gy g (Ao, fI8R) : sruy weled, omd &5 Wt gl . (2aur)
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# et et gAT (RARAISITETR) © et weiey, v dfaur ot waiersi & Raae 2| ... (aurH)

sft Wrg &g : sremer #2IGY, oMy Yeui-ific AT WIHR F &Y, oAb o7 Ta-R & 399 & GOUANT W Fdl dl

BRI | ... ()

MR. SPEAKER: Please take your seat. You have not given any Adjournment Motion. You cannot
speak on somebody else"s Motion.

... (Interruptions)

sft \rew g« g 1 R afp anu 30 wR ==l 1 dNgd| L (@auH)

MR. SPEAKER: Hon. Members, I am not minimising the importance of the issue that has been
raised. I shall be very happy if it is discussed on the floor of the House.

... (Interruptions)

#ft g FE : T TR AT AST BT Ao BT AHG S W L (FAEE) B a1 9T 6l od B ("
auT)

MR. SPEAKER: This is very unfortunate. You are all senior Members. Please listen.
... (Interruptions)

Jee wEed ¢ 3y A |

sft #igw g : rene wRley, a7 Q9T A § o ot I IR ywifag g . (eraer)

JeE B : I 9gd §@ Dl 9 g

MR. SPEAKER: Shri Mohan Singh, I do not expect this from you. Please listen. I myself said that it
1s an important matter to be discussed on the floor of the House.

sft e g : erenet AEiqy, O I8 Ok & I T GOUATT 81 X&1 8, 99 WX dl &g ol ARyl .. (&
ELIG))

MR. SPEAKER: [ am only concerned at the moment sitting in this Chair about the admissibility of
the Adjournment Motion. I am giving the ruling. This is not permissible. Why is it not admissible?
There are other rules applicable. You can take recourse to those rules for the purpose of discussion.

... (Interruptions)

sft gy g @ srewet #EIGY, 1Y R AER Al &l ff g ffrgl . (eraem)
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& HElGd : I8 DIs el el =l Do not teach me!
... (Interruptions)
PROF. VIJAY KUMAR MALHOTRA : It can only be done by Adjournment Motion.
MR. SPEAKER: Nothing will be recorded.
(Interruptions)*
*Not Recorded.

MR. SPEAKER: It is very unfortunate. The Speaker is not allowed even to give his ruling. This is
the position of Lok Sabha today.

... (Interruptions)
MR. SPEAKER: I am appealing to all the senior leaders of all sides.
... (Interruptions)
MR. SPEAKER: I am appealing to every hon. Member.
... (Interruptions)
MR. SPEAKER: There is an important question — Q.No.1 on Tsunami disaster.

... (Interruptions)

#ft IR IAMSTA (FERYR) : A& ABGY, FAMH 3MUST W U Byl . . (Fa9H)
11.15 hrs.
(At this stage Smt. Kiran Maheshwari and some other hon.
Members came and stood on the floor near the Table.)
MR. SPEAKER: The House stands adjourned till 11.30 a.m.
11.15 hrs
The Lok Sabha then adjourned till thirty minutes past

Eleven of the Clock.
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